CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL
CHANDIGARH

REGIONAL BENCH - COURT NO. I

(1) Customs Appeal No. 60525 of 2025

[Arising out of Order-in-Appeal Nos. CC(A)CUS/D-1I/ICD-PPG/387-550/2022-23,
CC(A)CUS/D-I1/ICD-PPG/550-554/2022-23
628/2022-23 all dated 25.05.2022 passed by the Commissioner of Customs
(Appeals), New Customs House, Near IGI Airport, New Delhi]

Commissioner of Customs,

ICD Patparganj
ICD Patparganj, Delhi — 110096
and other ICDs

VERSUS

M/s Century NF Casting
Plot No. 1, Sector 25, Faridabad,
Haryana 121004

(2)

(6)

(10)
(14)
(18)
(22)
(26)
(30)
(34)
(38)
(42)
(46)
(50)
(54)
(58)
(62)
(66)
(70)

C/60526/2025 (3)

C/60530/2025 (7)

C/60534/2025 (11)
C/60538/2025 (15)
C/60542/2025 (19)
C/60546/2025 (23)
C/60550/2025 (27)
C/60554/2025 (31)
C/60558/2025 (35)
C/60562/2025 (39)
C/60566/2025 (43)
C/60570/2025 (47)
C/60574/2025 (51)
C/60578/2025 (55)
C/60582/2025 (59)
C/60586/2025 (63)
C/60590/2025 (67)
C/60594/2025 (71)

WITH

C/60527/2025 (4)

C/60531/2025 (8)

C/60535/2025 (12)
C/60539/2025 (16)
C/60543/2025 (20)
C/60547/2025 (24)
C/60551/2025 (28)
C/60555/2025 (32)
C/60559/2025 (36)
C/60563/2025 (40)
C/60567/2025 (44)
C/60571/2025 (48)
C/60575/2025 (52)
C/60579/2025 (56)
C/60583/2025 (60)
C/60587/2025 (64)
C/60591/2025 (68)
C/60595/2025 (72)

and

CC(A)CUS/D-II/ICD-PPG/555-

...... Appellant
...... Respondent
C/60528/2025 (5) C/60529/2025
C/60532/2025 (9) C/60533/2025
C/60536/2025 (13)  C/60537/2025
C/60540/2025 (17)  C/60541/2025
C/60544/2025 (21) C/60545/2025
C/60548/2025 (25) C/60549/2025
C/60552/2025 (29) C/60553/2025
C/60556/2025 (33)  C/60557/2025
C/60560/2025 (37) C/60561/2025
C/60564/2025 (41) C/60565/2025
C/60568/2025 (45) C/60569/2025
C/60572/2025 (49) C/60573/2025
C/60576/2025 (53) C/60577/2025
C/60580/2025 (57) C/60581/2025
C/60584/2025 (61) C/60585/2025
C/60588/2025 (65) C/60589/2025
C/60592/2025 (69) C/60593/2025
C/60596/2025 (73)  C/60597/2025



(74)

(78)

(82)

(86)

(90)

(94)

(98)

(102)
(106)
(110)
(114)
(118)
(122)
(126)
(130)
(134)
(138)
(142)
(146)
(150)
(154)
(158)
(162)
(166)
(170)
(174)
(178)
(182)
(186)
(190)
(194)
(198)
(202)
(206)
(210)
(214)

C/60598/2025 (75)

C/60602/2025 (79)

C/60606/2025 (83)

C/60610/2025 (87)

C/60614/2025 (91)

C/60618/2025 (95)

C/60622/2025 (99)

C/60626/2025 (103)
C/60630/2025 (107)
C/60634/2025 (111)
C/60638/2025 (115)
C/60642/2025 (119)
C/60646/2025 (123)
C/60650/2025 (127)
C/60654/2025 (131)
C/60658/2025 (135)
C/60662/2025 (139)
C/60666/2025 (143)
C/60670/2025 (147)
C/60674/2025 (151)
C/60678/2025 (155)
C/60682/2025 (159)
C/60686/2025 (163)
C/60690/2025 (167)
C/60694/2025 (171)
C/60698/2025 (175)
C/60702/2025 (179)
C/60706/2025 (183)
C/60710/2025 (187)
C/60714/2025 (191)
C/60718/2025 (195)
C/60722/2025 (199)
C/60726/2025 (203)
C/60730/2025 (207)
C/60734/2025 (211)
C/60738/2025 (215)

C/60599/2025 (76)

C/60603/2025 (80)

C/60607/2025 (84)

C/60611/2025 (88)

C/60615/2025 (92)

C/60619/2025 (96)

C/60623/2025 (100)
C/60627/2025 (104)
C/60631/2025 (108)
C/60635/2025 (112)
C/60639/2025 (116)
C/60643/2025 (120)
C/60647/2025 (124)
C/60651/2025 (128)
C/60655/2025 (132)
C/60659/2025 (136)
C/60663/2025 (140)
C/60667/2025 (144)
C/60671/2025 (148)
C/60675/2025 (152)
C/60679/2025 (156)
C/60683/2025 (160)
C/60687/2025 (164)
C/60691/2025 (168)
C/60695/2025 (172)
C/60699/2025 (176)
C/60703/2025 (180)
C/60707/2025 (184)
C/60711/2025 (188)
C/60715/2025 (192)
C/60719/2025 (196)
C/60723/2025 (200)
C/60727/2025 (204)
C/60731/2025 (208)
C/60735/2025 (212)
C/60739/2025 (216)

C/60525-60869/2025

C/60600/2025 (77)

C/60604/2025 (81)

C/60608/2025 (85)

C/60612/2025 (89)

C/60616/2025 (93)

C/60620/2025 (97)

C/60624/2025 (101)
C/60628/2025 (105)
C/60632/2025 (109)
C/60636/2025 (113)
C/60640/2025 (117)
C/60644/2025 (121)
C/60648/2025 (125)
C/60652/2025 (129)
C/60656/2025 (133)
C/60660/2025 (137)
C/60664/2025 (141)
C/60668/2025 (145)
C/60672/2025 (149)
C/60676/2025 (153)
C/60680/2025 (157)
C/60684/2025 (161)
C/60688/2025 (165)
C/60692/2025 (169)
C/60696/2025 (173)
C/60700/2025 (177)
C/60704/2025 (181)
C/60708/2025 (185)
C/60712/2025 (189)
C/60716/2025 (193)
C/60720/2025 (197)
C/60724/2025 (201)
C/60728/2025 (205)
C/60732/2025 (209)
C/60736/2025 (213)
C/60740/2025 (217)

C/60601/2025
C/60605/2025
C/60609/2025
C/60613/2025
C/60617/2025
C/60621/2025
C/60625/2025
C/60629/2025
C/60633/2025
C/60637/2025
C/60641/2025
C/60645/2025
C/60649/2025
C/60653/2025
C/60657/2025
C/60661/2025
C/60665/2025
C/60669/2025
C/60673/2025
C/60677/2025
C/60681/2025
C/60685/2025
C/60689/2025
C/60693/2025
C/60697/2025
C/60701/2025
C/60705/2025
C/60709/2025
C/60713/2025
C/60717/2025
C/60721/2025
C/60725/2025
C/60729/2025
C/60733/2025
C/60737/2025
C/60741/2025



(218)
(222)
(226)
(230)
(234)
(238)
(242)
(246)
(250)
(254)
(258)
(262)
(266)
(270)
(274)
(278)
(282)
(286)
(290)
(294)
(298)
(302)
(306)
(310)
(314)
(318)
(322)
(326)
(330)
(334)
(338)
(342)

C/60742/2025 (219)
C/60746/2025 (223)
C/60750/2025 (227)
C/60754/2025 (231)
C/60758/2025 (235)
C/60762/2025 (239)
C/60766/2025 (243)
C/60770/2025 (247)
C/60774/2025 (251)
C/60778/2025 (255)
C/60782/2025 (259)
C/60786/2025 (263)
C/60790/2025 (267)
C/60794/2025 (271)
C/60798/2025 (275)
C/60802/2025 (279)
C/60806/2025 (283)
C/60810/2025 (287)
C/60814/2025 (291)
C/60818/2025 (295)
C/60822/2025 (299)
C/60826/2025 (303)
C/60830/2025 (307)
C/60834/2025 (311)
C/60838/2025 (315)
C/60842/2025 (319)
C/60846/2025 (323)
C/60850/2025 (327)
C/60854/2025 (331)
C/60858/2025 (335)
C/60862/2025 (339)
C/60866/2025 (343)

APPEARANCE:

Mr. Anurag Kumar, Authorized Representative for the Appellant

C/60743/2025 (220)
C/60747/2025 (224)
C/60751/2025 (228)
C/60755/2025 (232)
C/60759/2025 (236)
C/60763/2025 (240)
C/60767/2025 (244)
C/60771/2025 (248)
C/60775/2025 (252)
C/60779/2025 (256)
C/60783/2025 (260)
C/60787/2025 (264)
C/60791/2025 (268)
C/60795/2025 (272)
C/60799/2025 (276)
C/60803/2025 (280)
C/60807/2025 (284)
C/60811/2025 (288)
C/60815/2025 (292)
C/60819/2025 (296)
C/60823/2025 (300)
C/60827/2025 (304)
C/60831/2025 (308)
C/60835/2025 (312)
C/60839/2025 (316)
C/60843/2025 (320)
C/60847/2025 (324)
C/60851/2025 (328)
C/60855/2025 (332)
C/60859/2025 (336)
C/60863/2025 (340)
C/60867/2025 (344)

C/60525-60869/2025

C/60744/2025 (221)
C/60748/2025 (225)
C/60752/2025 (229)
C/60756/2025 (233)
C/60760/2025 (237)
C/60764/2025 (241)
C/60768/2025 (245)
C/60772/2025 (249)
C/60776/2025 (253)
C/60780/2025 (257)
C/60784/2025 (261)
C/60788/2025 (265)
C/60792/2025 (269)
C/60796/2025 (273)
C/60800/2025 (277)
C/60804/2025 (281)
C/60808/2025 (285)
C/60812/2025 (289)
C/60816/2025 (293)
C/60820/2025 (297)
C/60824/2025 (301)
C/60828/2025 (305)
C/60832/2025 (309)
C/60836/2025 (313)
C/60840/2025 (317)
C/60844/2025 (321)
C/60848/2025 (325)
C/60852/2025 (329)
C/60856/2025 (333)
C/60860/2025 (337)
C/60864/2025 (341)
C/60868/2025 (345)

Mr. Anmol Jassal, Advocate for the Respondent

C/60745/2025
C/60749/2025
C/60753/2025
C/60757/2025
C/60761/2025
C/60765/2025
C/60769/2025
C/60773/2025
C/60777/2025
C/60781/2025
C/60785/2025
C/60789/2025
C/60793/2025
C/60797/2025
C/60801/2025
C/60805/2025
C/60809/2025
C/60813/2025
C/60817/2025
C/60821/2025
C/60825/2025
C/60829/2025
C/60833/2025
C/60837/2025
C/60841/2025
C/60845/2025
C/60849/2025
C/60853/2025
C/60857/2025
C/60861/2025
C/60865/2025
C/60869/2025



4 C/60525-60869/2025

CORAM: HON'BLE MR. S. S. GARG, MEMBER (JUDICIAL)
HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL)

FINAL ORDER NO.61047-61391/2025

DATE OF HEARING: 15.09.2025
DATE OF DECISION: 15.09.2025

S. S. GARG:

Heard both the sides.

2. The amount of duty involved in each of the appeals is below the
threshold limit prescribed in circular F.N0.390/Misc/30/2023-]C dated
02.11.2023 issued by the CBIC wherein it is provided that if the duty
amount involved is less than Rs.50 lakhs, then no appeal shall be
filed before the CESTAT, and if already filed, the same will be
withdrawn by the department. In view of this, we dismiss all 345
appeals of the Revenue under Litigation Policy without going into the

merits of the case.

(Dictated and pronounced in the open court)

(S. S. GARG)
MEMBER (JUDICIAL)

(P. ANJANI KUMAR)
MEMBER (TECHNICAL)

PK



